





-]

AT?E(.

Oasy Q,.
T o

o le iy 1 G IIAN il e ] : L oy
i Lo, ‘outb vernment and its designated authorities

1463

2

maintained in the ordinary course of official business. The
statements made herein are based on such records and are
true to my knowledge and belief.

That Respondent No. 4 / HPSEBL is a deemed
Distribution Licensee within the meaning of the Electricity
Act, 2003 and is statutorily obligated to undertake the
distribution and supply of electricity to consumers across
the State of Himachal Pradesh. In discharge of its statutory
mandate, Respondent No. 4 / HPSEBL also undertakes
procurement of electricity from various generating
sources, including Central Generating  Stations,
Independent Power Producers (IPPs), and renewable
energy projects, strictly in accordance with the regulatory
framework laid down by the Himachal Pradesh Electricity
Regulatory Commission (HPERC).

That it is respectfully submitted that the role and functions
of the Respondent No. 4 / HPSEBL are clearly demarcated
under the Electricity Act, 2003. The answering
Respondent is neither involved in nor has any jurisdiction
over the allotment of hydroelectric or other power projects

to private developers or IPPs. The process of

“identification, allotment, and grant of projects is carried

le policies and guidelines.
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HPSEBL/CE(SO)/PSP-139/2025-26:  8730-31  dated
16.03.2026. It is further submitted that these
communications have been issued in accordance with the
applicable regulatory provisions governing procurement of
power from renewable sources, Himachal Pradesh Swarm
Jayanti Energy Policy 2021, and are subject to compliance
with all statutory requirements by the project developers.
Copies of the above comfort letters are placed on record
and annexed hereto as Annexure R-4/1 colly for the kind
perusal of this Hon’ble Tribunal.

7.  That it is submitted with utmost respect that the issuance
of the aforesaid Letters of Comfort is merely indicative of
the intent of Respondent No. 4 / HPSEBL to procure
power, subject to execution of a formal Power Purchase
Agreement (PPA) and fulfillment of all statutory
prerequisites by the project proponents. Such Letters of
Comfort do not confer any vested right upon the
developers, nor do they amount to grant of approval,

sanction, or clearance for the execution of the project.

8.  That it is further submitted that the execution of a Power
is itself contingent upon the project
Il necessary statutory approvals,

e clearances, from the

t No. 4 / HPSEBL
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does not, at any stage, substitute of override the

requirement of such statutory compliances.

That the grievances raised by the Applicants in the present
Original Application appear to relate to environmental
concerns, legality of project approvals, and
implementation-related issues. These matters fall squarely
within the jurisdiction of environmental authorities and the
State Government departments concerned, and do not
pertain to the statutory functions discharged by respondent
No.4/HPSEBL as a distribution licensee.

That in view of the above, the answering Respondent is

“neither a necessary nor a proper party to the present

proceedings, as no effective or enforceable relief can be
granted against it in the context of the issues raised by the
Applicants. The impleadment of Respondent No. 4 /
HPSEBL is therefore wholly unwarranted and amounts to

a misjoinder of parties.

That it is respectfully submitted that continuance of

HPSEBL as a pa.rty respondent would serve no useful

6/51



1467

6

12. That in these circumstances, it is most respectfully prayed
that this Hon’ble Tribunal may be pleased to delete the
name of Respondent No. 4 (HPSEBL) from the array of

parties in the interest of justice and proper adjudication of

the case.

13. That the contents of this affidavit are true and correct to
my knowledge and belief, based on official records
maintained by HPSEBL in the ordinary course of business.
No part of it is false and nothing material has been -

concealed therefrom.

VERIFICATION:

\@;ﬁed atShimiaTon ‘thisy€} 2€" day of April, 2026 that the

: (\S\\e contents of aforesaid Affidavit are true and correct to the best of
| \o7 my knowledge, information and belief. No part of it is false and

nothing material has been concealed therefrom.
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